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THE CHILD MARRIAGE RESTRAINT (AMENDMENT)
. ACT, 1978 .

[13th March, 1978.]

An’ Act further to amend the-Child’ Marriage Restraint’ Act; f1929, and
to make certajn consequential amendments in the Indian Christian
Marriage Act, 1872 and the Hlndu Marrlage Act 1955.

BE it enacted by Parhament in the Twen’cy-mnth Year of the Republic
of India as follows —

Short title.. .

and ‘ment) “Act, 1978."
com-. .
mences ; i
ment. (2) It shall come into force on such date as the Central Govemment
: may, by notlﬁcatlon in the Oﬁiclal Gazette, appoint.”’
Amend- 3! I sec’uén 2 b ‘thig Chitd ‘Mérriags Restraing” at . 1929 ‘~(here1nafter 19 of 19%).

mentof  referred to as the principal Act), for cla;uSe"(d) thé‘ follow:t‘ng ‘tlause
section2.  gha]l be substltuted namely

ncit arvoosd sde osihi To o eoiniidisil oy in ;

‘(a) “chxld” means g perﬁen wh;), 1f ajrmdale, has npi; qo‘m‘pleted
twenty-one years of age, and if a female has not comipleted eighteen
years of age : : :
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3. After section 6 of tﬁ prmcli)' al' Aét, the :fﬁii'oii?fffg section SBari Bet i
;'__mserted nam' y —__: ‘ R ' -

Offiences ‘ “7. The Code of Crlmma 'fPrOCedure, 1973 sha

pBly t0°oftéhiees 5 s 1974,
tobe . under this Act as if they were cognizable offences—
cognizable . ,
for certain © (@) for the purpose of investigation of such offences; and
purposes,
(b) for the purposes of matters other than (i) matters refer-
red to in section 42 of that Code, and (i4) the arrest of a person
without a warrant or without an order of a Magistrate,”.
Amend- . )
me'netn 4. In section 8 of the principal Act,—
;f section (a) for the words and figures “Code of Criminal Procedure, 5 #1598
1898, the words and figures “Code of Criminal Procedure, 1973” , oions

shall be substituted;
L



5 of 1888,
2 0f1974.

[acT 2 oF 1978} | Child Marriage Restraint (Amendm"em)’:

(b) for the words “Presidency Magistrate or a Magistrate of the
first class”, the words “Metropolitan Magistrate or a Judicial Magis-
trate of the first class’: shall be substltuted

5. In section 10 of the principal Act, for the words and figures “Code
of Crifdinal Prieediirs; 18997 fhe’ Crobds’ HAd figures/“Code it Gmmn?xal
Procedure, 1973” shall be substituted.

6. The enactments specified ifithe S¢hedule are hereby amended in
the manner mentioned therein,

THE SCHEDULE

[See section 6]

Short title . ) . . Amendments

PANIE
In S(‘CthI’I 60,
872~ 15 The Indian Christian
w N Marriage Act, 1872, (z, in condition number (1), for thc
LA E SRS EFRERSUSEAT AR lerdg “eightedh - years jand 4 fifteei
years”, the words “twcnty-onc y
and “‘eighteen years“sha
be substituted ;

(u) the pr0v1so shall be omitted.
foynmr o e

FLs i H (\j’ 16y, H
25 The Hindu \/[arrmoe
Act, 1955.

A(x\ ln sccnon 5,

(i) in clause (m), for the words ¢ eigh-
teen years and * ﬁiteen yca1s , the
words ‘““twenty-one years’’ and ‘“‘eigh-
teen years’ shall respectively be sub-
stituted ;

)(}‘*fé&isc ?ﬂz)‘ sh?zﬂ bé om[tted SEIR I

1 (3 In section.12..in, ;;ub-sect' n(I).
clause; c), for the words & :
g "qi‘uﬂéd»»ctlxﬁder ‘fs'écu{m 5% ftb’& word X

gures.a; b ckcts a$ xequir; dq—:z
section’ ??as li'? stood" g:gn;éaqatﬂ'y‘ before'
the commencement of the Child Mar-
riage Restraint fAmendment) Act, 1978”
shall be substituted,

(4) In section 18,—

(4) for the brackets, letters and word
“(v ) and (vi)”. the word, brackets and
lctter“‘ilﬁd ro)ﬁm:u bcvsngsf wited 3

iy oy aoid
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-Amend.

ment of
section 10.

Amend-
ment of
certain
enact-
ments.




